IN THE HIGH COURT OF MADHYA PRADESH
AT GWALIOR

BEFORE
HON'BLE SHRI JUSTICE RAVI MALIMATH,
CHIEF JUSTICE
&
HON'BLE SHRI JUSTICE MILIND RAMESH PHADKE

CONTEMPT PETITION CRIMINAL NO.1 OF 2014

BETWEEN:-

(IN REFERENCE)
veeee PETITIONER

(BY SHRI VIVEK KHEDKAR — ADDITIONAL ADVOCATE GENERAL
FOR THE STATE)

AND

SUMAN SINGH SIKARWAR OCCUPATION
SAMPADAK DAINIK CHAMBAL VANI GWALIOR,
R/O CHAMBALVANI PARISAR, SHINDE KI
CHAWNI, LASHKAR, GWALIOR (MADHYA

PRADESH )
eeeeeee. RESPONDENT
( PARTY-IN-PERSON)
Reserved on : 14.03.2024
Pronounced on : 6.05.2024

This petition having been heard and reserved for orders, coming

on for pronouncement this day, Hon'ble Shri Justice Milind Ramesh



Phadke pronounced the following:
ORDER

This present contempt petition (criminal) has been initiated
against respondent Suman Singh Sikarwar in pursuance to an attention
drawn by Registrar J-1 (Jabalpur) to a news-item published in Hindi
Newspaper “Dainik Chambal Vani” dated 11.4.2011 on the front page
under the title “Sarvoch Nayalaya Aaj Ki Tarah Nishpakch ho jai to
Judge Shri Mody Ji Ko Jail Mein Hona Tha”. The gist of news as

mentioned in the newspaper is reproduced herein below:-
“11" of April, 20117
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2. The Registrar (J-1) on going through the aforesaid title and
content of the news item, found that the publication of such news is an
attempt to scandalize the image of Hon'ble Judge of High Court of M.P

and lowering the majesty of the Hon'ble High Court and the manner in
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which the aforementioned act has been done is contemptuous in nature
as the said news item had scandalized or tends to scandalize or lower
or tends to lower the authority and malign the image and repute of
Hon'ble Judge of the High Court. Thus, having found the Editor of
News Paper 'Dainik Chambal Vani' committed a criminal contempt as
defined u/s. 2 (c) of the Contempt of Courts Act, 1971, the Registrar
(J-1) placed the matter before the Hon'ble the Chief Justice for approval
to draw contempt proceedings against Chief Editor i.e. Respondent for
publication of news item dated 11.4.2011 in the aforementioned
newspaper.

3.  On 20.4.2011 Hon'ble the then Chief Justice accorded the
permission and directed to take further necessary action. Accordingly, a
contempt criminal case No. 7 of 2011 was registered against the present
respondent. On 3.5.2011 notices were issued to the Editor/ the person
who was in charge of the publication of newspaper 'Dainik Chambal
Vani' which was found to be located at Gwalior and he was show caused
as to why criminal contempt be not initiated against him for publishing
of such news item in the newspaper as referred above which prima facie
amounts to criminal contempt. On 21.4.2011 when the matter was listed
before Division Bench comprising of the then Hon'ble Chief Justice
headed by Hon'ble Shri Justice K.K.Lahoti, he was pleased to direct that
the matter be listed before another bench of which Hon'ble Shri Justice
K.K. Lahoti is not a member. Thereafter the matter came to be listed
before the Division Bench comprising of Hon'ble Shri Justice Ajeet
Singh and Hon'ble Shri Justice Sanjay Yadav on 16.8.2017. The
Division Bench passed the following order:-

“In view of the annexure (at page 53) filed along with the
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reply dated 20.6.2011 by the non-applicant, we are not inclined to
hear the matter.
1t, therefore, be listed on 12.9.2011 before a Bench in which

none of us is a member”.

Likewise, on another date one of the members of the Division
Bench resiled himself from hearing the matter.
4.  On 13.12.2013 when the matter came up for hearing before the
Division Bench comprising of Hon'ble Shri Justice Rajendra Menon and
Hon'ble Shri Justice U.C. Maheshwari, the present respondent did not
appear rather he sent a letter dated 6.12.2013 which was received in the
office on 9.12.2013 presented by the respondent which indicated that on
the earlier date of listing of the matter dated 6.12.2013 respondent had
appeared and had made a submission that he is unable to come to
Jabalpur on every date and therefore requested for transfer of the matter
to Gwalior Bench, apart from that, another application being I.A. No.
27056/13 was filed whereby he had sought legal assistance. On the
application so submitted by the respondent seeking transfer of the matter
to Gwalior Bench, the matter was directed to be placed before the
Hon'ble Chief Justice for appropriate orders on the administrative side
and question of granting of legal assistance was also left to the
discretion of Hon'ble the Chief Justice and as and when the matter was
placed before Hon'ble the Chief Justice on 13.01.2014 the request of the
respondent-contemnor was acceded to and the matter was transferred to
Gwalior Bench and accordingly came to be registered at Gwalior as
contempt petition criminal no. 1/ 2014. On 10.3.2014, the matter was
heard and the reference was admitted for hearing. Today the matter has
come up for hearing.

5. At the outset, though the respondent-contemnor who is present in



8

person had tried to withdraw all his pleadings with regard to merits of
the reply and orally submitted that his unconditional apology may be
accepted but he stuck to his statement made in the reply and the
additional reply.

6. From the very appearance of the respondent-contemnor before
this court, it appears from his attitude that there is no repentance of any
kind on his face and just for the sake of apology he had made a regretful
acknowledgment of the offence, which appears to this court not bona
fide. The aforesaid act of seeking apology appears to be just for the sake
of it, as he had glued himself with the allegations leveled against the
then sitting judge/judges of the High Court and had tried to justify his
stand, the regret which respondent-contemnor had shown are just in
words and not imbibed in his deeds.

7.  The question thus arises for consideration before this court is
whether the news item published in 'Dainik Chambal Vani' dated 11™ of
April, 2011 in respect of the then sitting judge of this court comes
within the purview of definition of criminal contempt as defined under
section 2 (c) of the Contempt of Courts Act, 1971 or not. For relevant
considerations, the provisions of Section 2(c¢) of the Contempt of Courts
Act are required to be seen, which is reproduced herein below:-

“(c) “criminal contempt” means the publication
(whether by words, spoken or written, or by signs, or
by visible representation, or otherwise) of any matter
or the doing of any other act whatsoever which—

(i) scandalises or tends to scandalise, or lowers
or tends to lower the authority of, any court;
or

(ii)  prejudices, or interferes or tends to interfere
with, the due course of any judicial
proceeding; or

(iii)  interferes or tends to interfere with, or
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obstructs or tends to obstruct, the
administration of justice in any other
manner;”

8. From the bare reading of the aforesaid section, it could be
observed that any act or tendency to scandalize the Court or tendency to
lower the authority of the Court or tendency to interfere with or
tendency to obstruct the administration of justice in any manner or to
challenge the authority or majesty of a Court would amount to criminal
contempt of Court if the news item with headline “Sarvoch Nayalaya
Aaj Ki Tarah Nishpakch ho jai to Judge Shri Mody Ji Ko Jail Mein
Hona Tha” is analyzed in the above context, to this court it virtually
appears to scandalize the image of the then sitting Judge Shri Mody and
functioning of this Court. Further, the respondent had not stopped there,
apart from the said news item, the respondent-contemnor along with his
reply dated 20.6.2011, additional reply dated 26.7.2011 and affidavit
dated 09.09.2011 had tried to justify the said news items published in
newspaper 'Dainik Chambal Vani', which though did not pertain to
Judge Shri Mody but bear certain articles published in newspapers
regarding the judiciary which though are not subject matter of the
present reference, but is required to be discussed here, as on the face of
it, it would amount to scandalize the image of judiciary. This, very intent
and action of the respondent-Contemnor reflects that his apology is in
mere words, otherwise, he has no repentance from the core of his heart.

9.  From perusal of the reply submitted in the form of affidavit dated
20.6.2011, the additional reply dated 26.07.2011 and affidavit dated
09.09.2011, it is observed that the respondent-contemnor had leveled
allegation against Judge Shri Mody as well as the other judges of this

Court in a very curt language and had annexed along with these replies,
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the copies of certain orders, the news items in different papers which
runs into pages and had levelled serious allegation against them. The
extracts of affidavit dated 20.06.2011, additional reply dated 26.07.2011
and affidavit dated 09.09.2011 for reference are produced herein below:-
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Additional reply dated 26.07.2011
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3T ST T IRATIHdT BT TgaT &1 I e BT 2|
2— FE &, 9eER & 0vg AFH Hdied IRTe @ AEEl B gd
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FHear] 99 o | gferd o1 qEreSyR aTforR # JrRifdd

THRUT BIIH B3| 471 BY w1 RUAR gY, S gedH & ford Usdide &7
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2009 BT | I/ AR TSI B FAdls Bl & (AT | IqDb I
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AR AT 2— W 9N 2| IR B YA UKD © SAdwar /2
IS Hol e 7 |
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Affidavit dated 09.09.2011

AR Sod AT HEIUQEl S9elyy
UHRY] HHID 012014 (BT dere
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AUA—9A Dated -09-09-2011
#, gARiE fHexaR, S8 42 91d, 93 W@o 1 UMRE wig, fard R a1
BIal, YRR TAIfGIIR HOW0 Sad YRV dlfdd @ b AR qe
JATIED /YDl bl U SbNI /AU U 89 R TSIeHd
STaTd UG HRAT AR 3T | ST 29 WR R JHR IR 2
1-98 ¥, oFed gRT O ) FHER BT § 98 YA 9fRd aIRid
frar & | 9 o wueres R werd wRqa fhar g, fheg A =t
2 TA0BOHIE] ST gRT Wi A1 AFAfFaar &1 SFa! =1 @ S &1 g 3R
a1 & S <fed fear| dfces Riemaedl & fvg Sl e @l
BRIATE] B | AFAR 31 =1 BOR Sl $ I8 Hedl & (b TCHER Bl
RIGRIT I IR B dTel &1 BT IR fBar S & |
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| foram| SMa emded faid 05,/08,/2011 @I St SfHR A& A WA
RIS TaTfeRR & ¥ UK AT Sl YRl $Hidb 1691 /2011 F10T0
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S @ JEAREN B, U g9aR, S9G adid Hf sfar Ad ¥ |y #
Y[R $I Sifd SR RO JARN a9 U 8 R QR4 fRrase a1
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3P fag P BRI T8l & J8T & aI?

8—ug fib, SMM WA S T@ifeRR g§RT JRGaTTor & fawg Sifd &
ree faAld 27-04—1994 BT fARIY YfoRT MU= SArdbrgad w@ferdR =
YRV AW FHIG i9—3,/96 Uoiigd fHar| Sifa Rud <amarea 4
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Td 109,12041, 167,218,420,468 WRI Tvs fders faid 22—12—1000 &I
Uofldg 83T | faderr & o/ged # Sad <l Aol R | oMl fawy
gfeT AT 9Ot H 3T JTURE 141 /99 faslid 23—12—00 BT Uolidg
TN | I IR H = YA 30 UAB AT B | 3R §H USIT Dl
g BIHl TR oAl S Bl SHE IIEdE Ufear & 9 3R™
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HT IRNEIR & IR 81 & 918 qroje AT I THIE PR a9
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Jd: A <RI W fdeT 2 fb ureft amdes & favg i
YRl rIfed # FRE A DI HUT BN |

sfa fedie 09—09—2011 KR EIRCEICET

AIRIE RIPRAR
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H, guIiE RIeRaR WM Sl eMuAYdd JAd Bl 5 b
SRIFT TSIPFS ofdie /  IUYYH Ug 1 g 8 § aftfd SHery ™R
o <9 @ FuHTT fIvard | 99 9 99 § 399 @ W ORI TRl § A
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A FATYT TIHR AT IR

feAi®:09—09—2011 AT hdT"

10. In his initial reply dated 20.6.2011, he had even demanded that
action be initiated against Judge Shri Mody and the matter be forwarded
to the Supreme Court, thus had tried to justify his stand of publishing
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news item in his daily newspaper 'Dainik Chambal Vani' dated
11.4.2011. In his reply, nowhere respondent-contemnor had sought any
apology and it was only in the reply submitted on 20.6.2011, he had in
so many words tried to seek apology and that too in the eventuality if he
is held guilty and after leveling several allegations against Judge Shri
Mody.

11. From the aforesaid, it appears that the respondent being Editor of
the daily newspaper had deliberately made comments upon a particular
judge, other judges and their judgments and looking to the comments it
cannot be said that they are in the nature of mere dispassionate criticism
of the judges, their working and their judgments, but are couched in
intemperate language and use of undesirable expletives, thus, it appears
that it was an intentional attempt made by the respondent-contemnor to
scandalise the image of a Judge of this Court as well as other Judges
which clearly falls within the definition of section 2 (c) of The
Contempt of Courts Act, 1971. Recently, Hon'ble Apex court in the case
of Prashant Bhushan in reference to the suo moto contempt petition
reported in (2021) 1 SCC 745 has considered the definition of section 2
(c) of the Contempt of Court Act, 1971 and has held as under:-

"56. It could thus be seen, that it has been held by
this Court, that hostile criticism of judges as judges
or judiciary would amount to scandalizing the Court.
It has been held, that any personal attack upon a
judge in connection with the office he holds is dealt
with under law of libel or slander. Yet defamatory
publication concerning the judge as a judge brings
the court or judges into contempt, a serious
impediment to justice and an inroad on the majesty of
justice. This Court further observed, that any
caricature of a judge calculated to lower the dignity
of the court would destroy, undermine or tend to
undermine public confidence in the administration of
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justice or the majesty of justice. It has been held, that
imputing  partiality, corruption, bias, improper
motives to a judge is scandalisation of the court and
would be contempt of the court.....”"

12. Further, the Hon'ble Supreme Court in the case of D.C. Saxena
(Dr) vs. Hon'ble The Chief Justice of India reported in (1996) 5 SCC
216 deprecated the growing tendency to scandalise the court, which by
itself constituted 'contempt of court'. The Court observed thus:

"40.  Scandalising the court, therefore, would mean
hostile criticism of judges as judges or judiciary. Any
personal attack upon a judge in connection with the
office he holds is dealt with under law of libel or
slander. Yet defamatory publication concerning the
judge as a judge brings the court or judges into
contempt, a serious impediment to justice and an
inroad on the majesty of justice. Any caricature of a
judge calculated to lower the dignity of the court
would destroy, undermine or tend to undermine
public confidence in the administration of justice or
the majesty of justice. It would, therefore, be
scandalising the judge as a judge, in other words,
imputing  partiality, corruption, bias, improper
motives to a judge is scandalisation of the court and
would be contempt of the court. Even imputation of
lack of impartiality or fairness to a judge in the
discharge of his official duties amounts to contempt.
The gravamen of the offence is that of lowering his
dignity or authority or an affront to the majesty of
justice. When the contemnor challenges the authority
of the court, he interferes with the performance of
duties of judge's office or judicial process or
administration of justice or generation or production
of tendency bringing the judge or judiciary into
contempt. Section 2(c) of the Act, therefore, defines
criminal contempt in wider articulation that any
publication, whether by words, spoken or written, or
by signs, or by visible representations, or otherwise of
any matter or the doing of any other act whatsoever
which scandalises or tends to scandalise, or lowers
or tends to lower the authority of any court; or
prejudices, or interferes or tends to interfere with, the



21

due course of any judicial proceeding, or interferes
or tends to interfere with, or obstructs or tends to
obstruct, the administration of justice in any other
manner, is a criminal contempt. Therefore, a tendency
to scandalise the court or tendency to lower the
authority of the court or tendency to interfere with or
tendency to obstruct the administration of justice in
any manner or tendency to challenge the authority or
majesty of justice, would be a criminal contempt. The
offending act apart, any tendency if it may lead to or
tends to lower the authority of the court is a criminal
contempt. Any conduct of the contemnor which has
the tendency or produces a tendency to bring the
judge or court into contempt or tends to lower the
authority of the court would also be contempt of the
court."

13. A Constitution Bench of the Hon'ble Supreme Court in the case of
Shri Baradakanta Mishra vs. Registrar of Orissa High Court and others,
reported in (1974) 1 SCC 374 has held as under:

"49.  Scandalisation of the Court is a species of
contempt and may take several forms. A common
form is the Vvilification of the Judge. When
proceedings in contempt are taken for such
vilification the question which the Court has to ask is
whether the vilification is of the Judge as a judge.
(See Queen v. Gray), [(1900) 2 OB 36, 40] or it is the
vilification of the Judge as an individual. If the latter
the Judge is left to his private remedies and the Court
has no power to commit for contempt. If the former,
the Court will proceed to exercise the jurisdiction
with scrupulous care and in cases which are clear
and beyond reasonable doubt. Secondly, the Court
will have also to consider the degree of harm caused
as affecting administration of justice and, if it is slight
and beneath notice, Courts will not punish for
contempt. This salutary practice is adopted by
Section 13 of the Contempt of Courts Act, 1971. The
jurisdiction is not intended to uphold the personal
dignity of the Judges. That must rest on surer
foundations. Judges rely on their conduct itself to be
its own vindication.
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50.  But if the attack on the Judge functioning as a
judge substantially affects administration of justice it
becomes a public mischief punishable for contempt,
and it matters not whether such an attack is based on
what a judge is alleged to have done in the exercise of
his administrative responsibilities. A judge's functions
may be divisible, but his integrity and authority are
not divisible in the context of administration of
justice. An unwarranted attack on him for corrupt
administration is as potent in doing public harm as
an attack on his adjudicatory function.”

14. Thus, looking at the news item in question published by the
respondent-contemnor in the daily newspaper 'Dainik Chambal Vani' on
11.4.2011 coupled with the definition of criminal contempt of court
defined in Section 2 (c¢) of Criminal Contempt of Courts Act, 1971, the
act done by respondent-contemnor clearly falls within the definition of
criminal contempt of court. Under these circumstances he is held guilty
of criminal contempt as defined under section 2 (c) of the Contempt of
Courts Act, 1971, therefore, he is liable to be punished under Section 12
of The Contempt of Courts Act, 1971.

15. Heard on the question of punishment.

16. On being asked to address the quantum of punishment to be
awarded to him, the respondent-contemnor who is present in person
submitted his oral apology with further submission that he may be
permitted to withdraw his pleadings with regard to merits of the reply. It
is submitted that his unconditional apology may be accepted as of now
for nearly a decade he is fighting for proving his innocence and now at
this late juncture he does not want to continue with his stand.

17. The respondent party in person has submitted that whatever
apology he has made in the reply/application, the same may be

considered. As he has already been held guilty of criminal contempt as
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defined u/s. 2 (c¢) of the Contempt of Courts Act, 1971, the language
which is used by him in his reply, additional reply and affidavits and the
allegations leveled against the Hon'ble Judges in the news items
repeatedly despite various warnings having been given to him, coupled
with the fact that he had not even bothered to tender any written
unconditional apology before this Court even at this stage, therefore,
this Court while exercising powers under Article 215 of the Constitution
deems it appropriate to impose punishment upon him.

18. In this regard, reference can be had of the decision of the Hon’ble
Supreme Court in the case of Vijay Kurle, In re, (2021)13 SCC 616

wherein it 1s held :

“11. Samaraditya Pal in The Law of Contempt [Pp. 9-10, The
Law of Contempt : Contempt of Courts and Legislatures, 5th Edn.,
LexisNexis Butterworths Wadhwa, Nagpur (2013)] has very succinctly
stated the legal position as follows:

“Although the law of contempt is largely governed by the 1971
Act, it is now settled law in India that the High Courts and the Supreme
Court derive their jurisdiction and power from Articles 215 and 129 of
the Constitution. This situation results in giving scope for “judicial self-
dealing”.”

12. The High Courts also enjoy similar powers like the Supreme
Court under Article 215 of the Constitution. The main argument of the
alleged contemnors is that notice should have been issued in terms of
the provisions of the Contempt of Courts Act and any violation of the
Contempt of Courts Act would vitiate the entire proceedings. We do not
accept this argument. In view of the fact that the power to punish for
contempt of itself is a constitutional power vested in this Court, such
power cannot be abridged or taken away even by legislative
enactment.”

19. In Re: Perry Kansagra (2022 SCC OnLine SC 1516), the Hon’ble

Supreme Court held as under :-

“24. It is now well settled that the power of the Supreme
Court to punish for contempt is not confined to the
procedure under the Contempt of Courts Act. In Pallav
Sheth vs Custodian (2001) 7 SCC 549, this Court held
that:—

“30.  There can be no doubt that both this Court
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and High Courts are courts of record and the Constitution
has given them the powers to punish for contempt. The
decisions of this Court clearly show that this power
cannot be abrogated or stultified. But if the power under
Article 129 and Article 215 is absolute, can there by any
legislation indicating the manner and to the extent that the
power can be exercised? If there is any provision of the
law which stultifies or abrogates the power under Article
129 and/or Article 215, there can be little doubt that such
law would not be regarded as having been validly
enacted. It, however, appears to us that providing for the
quantum of punishment or what may or may not be
regarded as acts of contempt or even providing for a
period of limitation for initiating proceedings for
contempt cannot be taken to be a provision which
abrogates or stultifies the contempt jurisdiction under
Article 129 or Article 215 of the Constitution.”

25. The above said principle is followed in Re : Vijay
Kurle (supra), where this Court reiterated the above
referred principle and held as under:—

“38.  The aforesaid finding clearly indicates that
the Court held that any law which stultifies or abrogates
the power of the Supreme Court under Article 129 of the
Constitution or of the High Courts under Article 215 of
the Constitution, could not be said to be validly enacted. It
however, went on to hold that providing the quantum of
punishment or a period of limitation would not mean that
the powers of the Court under Article 129 have been
stultified or abrogated. We are not going into the
correctness or otherwise of this judgment but it is clear
that this judgment only dealt with the issue whether the
Parliament could fix a period of limitation to initiate the
proceedings under the Act. Without commenting one way
or the other on Pallav Seth's case (supra) it is clear that
the same has not dealt with the powers of this Court to
issue suo motu notice of contempt.

39.  In view of the above discussion we are
clearly of the view that the powers of the Supreme Court
to initiate contempt are not in any manner limited by the
provisions of the Act. This Court is vested with the
constitutional powers to deal with the contempt. Section
15 is not the source of the power to issue notice for
contempt. It only provides the procedure in which such
contempt is to be initiated and this procedure provides
that there are three ways of initiating a contempt - (i) suo
motu (ii) on the motion by the Advocate General/Attorney
General/Solicitor General and (iii) on the basis of a
petition filed by any other person with the consent in
writing of the Advocate General/Attorney
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General/Solicitor General. As far as suo motu petitions
are concerned, there is no requirement for taking consent
of anybody because the Court is exercising its inherent
powers to issue notice for contempt. This is not only clear
from the provisions of the Act but also clear from the
Rules laid down by this Court.”

20. In similar circumstances, a Division Bench of Jabalpur Bench of
this Court in Contempt Petition (Criminal) No.11 of 2012 (Mukesh
Kumar Agrawal vs. Shri Gulab Kothari, Managing Director cum Owner,
Patrika Daily Newspaper and others) by order dated 17.08.2023 has

passed the following order:-

“(i)  The respondents No.2 and 3 shall pay the fine of
Rs.4,000/- (Rs.2,000/- each) before the Registry of this
Court within fifteen days from the date of receipt of a
copy of this order, failing which they are directed to
undergo simple imprisonment for a period of ten days.

(i)  The respondents No.2 and 3 shall deposit the cost
of Rs.2,00,000/- (Rs.1,00,000/- each) before the Madhya
Pradesh High Court Employees Association, Jabalpur
(S.B. A/c No.519302010000235, Union Bank of India,
High Court Branch, Jabalpur) within fifteen days from
the date of receipt of a copy of this order.”

21. The aforesaid order has been affirmed by the Hon’ble Supreme
Court by an order dated 24.11.2023 passed in Special Leave to Appeal
(Crl.) No.14678 of 2023 (Dhananjay Pratap Singh and another vs.
Mukesh Kumar Agrawal).

22. For the aforementioned reasons and considering the law laid down
by Hon'ble Supreme Court in the aforesaid matters, we are of the
considered view that imposing fine and cost on the respondent
Contemnor instead of sending him to jail would be a just and
appropriate punishment. Hence, we pass the following orders:-

(i) Respondent-contemnor is held guilty of committing a

criminal contempt as defined u/s 2(c) of the Contempt of
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Courts Act, 1971;

(ii) The respondent-contemnor shall pay a fine of Rs.2,000/-
before the Registry of this Court within a period of 10 days
from today, failing which he shall undergo simple
imprisonment for a period of 10 days and further, he is
warned to remain cautious in future.

(iii) The respondent-contemnor shall pay costs of
Rs.1,00,000/- with the M.P. High Court Bar Association,
Gwalior (SB A/c No0.326802012000285, IFSC CODE:
UBIN0563561, Union Bank of India, Branch High Court,

Gwalior) within a period of one month from today.

23. Accordingly, the present contempt petition (criminal) is disposed

off finally.
(RAVI MALIMATH) (MILIND RAMESH PHADKE)
CHIEF JUSTICE JUDGE

ar

ABDUR RAHMAN
b 2024.05.08
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